
central adhinistrative tribunal, principal bench

Delhi, thie the 26th day of November, 1997

N. sahu, Member (Admnv)
Smt, s. Ratna aged 60 vear<i cv c
of Nari Niketan. W/o Dr k p
House No.]83, Sector ?q'sector 29, Noida (U.P.)-. PETITIOMER
(By Advocate - shri R.R.Rai;

Versus

Secretary,
Mai-g, Delhi - )i0 054 * '

'̂weifare^lp?^;";
WKJ] -respondents

(By Advocate - shri Rajinder Pandita)

Q.-S-^.X-R. (0 R A I >

The petitioner is comoialning that the
Teepohdents have not paid arrears and refiyed the
pension as per order dated 3.,2.,996 passed i„
0.A.28 26 of 1991 Tf-It IS also stated that the
respondents have not paid the leave encashment as well
as OCRG etc. in aooordance with the rules.

respondents on the oth=,- r, et-ne other hand submitted
that they tia ve rn?^ Ho ^ i i *. t.made all the payments and the cheques
have been received by the petitioner in

mcl.!. L.xoner. in this context
they have presented before us thr^bo

us three orders passed by
them.They are taken on record.



j X (Dr. Jose P-Verghese)Member (Admnv) vice Chairman(J)

r kv.

respondents undertake# that they shall

within two weeks from today convey to the applicant

the details of the payment made indicating the way the

respondents have worked out the arrears and all other

payments in accordance with the above orders.

The respondents also submitted that in case

any amount is still outstanding the petitioner can

make a representation and within two weeks thereafter

a reply will be given. On any payment still

outstanding the respondents would also pay 9% per

annum interest till the date of actual payment. With

these, this C.P is disposed of. Notices issued are

discharged.


